The Nagaland (Requisition of Porters) Act, 1965

Act 7 of 1965

Keyword(s):
Emergency, Road, Public Purpose, Calamity

Amendments appended: 1 of 1985, 2 of 1995

DISCLAIMER: This document is being furnished to you for your information by PRS
Legislative Research (PRS). The contents of this document have been obtained from sources
PRS believes to be reliable. These contents have not been independently verified, and PRS
makes no representation or warranty as to the accuracy, completeness or correctness. In
some cases the Principal Act and/or Amendment Act may not be available. Principal Acts
may or may not include subsequent amendments. For authoritative text, please contact the
relevant state department concerned or refer to the latest government publication or the
gazette notification. Any person using this material should take their own professional and
legal advice before acting on any information contained in this document. PRS or any persons
connected with it do not accept any liability arising from the use of this document. PRS or any
persons connected with it shall not be in any way responsible for any loss, damage, or distress
to any person on account of any action taken or not taken on the basis of this document.




NAGALAND ACT 7 OF 1965
|THE NAGALAND (REQUISITION OF PORTERS) ACT, 1965.)

Recewed !he assent of the Governor on the 28th November, 1965.

[ Published in the Nagaland Gazette-Extraordinary, Dated 4th December, 1965]
Au Act to provide for requisition of service of porters,

Preamble. —WHEREAS it is expedlent to provxdc for reqms:tmn of
porters during any emergency in Nagaland for pubhc purposes including
movement of stores and equipment esseatial to the life of the community
and trapspert of Govemment stores and baggages in connection with move-
ment of officials on duty within the State of Nagaland ;

It lshereby enncled in thc Slxteenth Yenr of thaRepubhc of India

as follows :— '
Short' title, extent and commencément.ﬁ—l.' €)] This_Act may
be called the Nagaland (Requisition of Porters) Act, 1965. '

(2). It extends to the whole of Nagaland.

= (3) Tt shall come into force at once.
Deﬁmtlons —2. Unlcss lh: context otherwise requtrcs -

(d) “emergency” 'mcludes a situation whcreundcr, due to concerted
action on the part of the people.of any area with a view to bamper

the State Government —

(I) a pubhc servant is - unablc to deal adcquately w;thacaiamlty
or threatened calamlty such as fire, flood, famine, earthquakc, voilent
epldemncs, eplzonc dlscases, mvasmns by anlmals, idsects ' or vegetable
pests for want of potters to carry any cssenttal iteins of equlpment and

. baggage

(2) movemeat of commodltles, and stores: and eqmpment decmed
essential to the life of the commumty or to the maintenance of the law
and order or prevention of any threat to peace, t0 a placc not connected
by “read’ or rail is impeded for want of porters ; ot
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(3) movement of Police Forces, Assam Rifles or Units of the
regular armed forces to a place not conaected by “road”
or rail to deal with a brecach of the peace, or any threat to
law and. order is impeded for want of porters to carry any
cssentlal 1tcms of equlpment and baggages.

) “road” means a- road over which the mechanically propellcd
vehicles can ply.

Requisition of porters.—3. (/) Any Deputy Commissioner in his
district in Nagaland or any other officer authorised by him in writing in this
behalf, may during an emergency, issue an order requisitioning the services
of able bodied adult males for public purposes including movement of stores
and equipment essential to the life of the community” or maintenance of
la\v and order and transport of Government stores, equipment and baggage in
connecuon with movement of oﬁimals on duty within thc State of Nagaland :;

Provided that in requisitioning such services no discrimination shall
be made on grounds oaly of religion, race, caste or class or'any of thcm i

Provided further that payment shall be made for such service at rates
not less than the nortual daily rates of wages prevailing in the locality.

(7} The circumstances under which a Deputy Comm1551oner or any
other officer authorised by him in writing “in this behalf exercises the powers
conferred by sub-section (7) shall on every occasion be recorded by him in
writing. .

(3) Nothing in this section shall be deemed to authorise a Deputy
Commnsswner or any other officer to requisition the servtces of porters to or
from a' place which i§ dccessible by road ’or rail. "

Powers to make rules,.—4. (1) "The State Government may make
rnles for the purpoeses of carrying out the provisions of this Act.

(2) In particular and without prcjudlce to the generality of the fore-
going prowsmns the ‘rules made by the State Govemment may prowde for
all or any of the followmg matters, namely :—

(i) the circumstances under which the services of porters shonld be
requisitioned ; - T

(i) the terms and condifions governing the cmplc.ymenl of reqm-

sitioned porters C . e o
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(@) any other matter connected with or ancillary to the matters
aforesaid,

(3) Every rule made under this section shall be'laid as soon as may
be, after it is made, before the Nagaland Legislative Assembly while it is in
sessien, and if before the expiry of the session in which itis so laid
or the session immediately following, the Nagaland Legislative

i Assembly agree in making any modification inthe rule or the Nagaland
"Legisiative Assembly agree that the rule should not be made, the rule shall
1hercafter have effect only in such modified form or be of no effect as the
case may. be ; so however, that any such modification or annu‘lment shall have
without prejudice to the validity of anything previously done under that rule.

Pepalty, —5. If dny person wilfully disobeys any order fssued undér
section 3. he shall. be punishable with imprisonment: which may exterd fo
one year or with fine which may extend to five hundred rupees or ‘with both.

Appeal.—6. Any order of convicition passed under this Act shall
_ be appealable to the Court to which an appeal ordinarily lies under any law
for the time being in force from a sentence pnsscd by a Court exercising the
powers of a magistrate of the ﬁrst class.

Repeal and savmg —17. (!) The Naga ‘Hills Disfrict (Requlsltlon of
Porters) Regulation, 1953 (Regulation 11 of [953) and the North East
Frontier Agency (Requision of Service as Porters) Regulation, 1954 (Regula-
tion 2 of 1954) so faras it may 'be [apphcable ‘to the Tuenbang District
are hereby repealed. :

{2 Notwithstunding such repeal, anything done or any action taken
in the exercise of any powers conferred by or under the said Regulations
shall be deemed to have been done or taken in the exercise of the powers
conferred by or under this Act as if this Act were in force on the date on
which such thing was done or action was taken,



THE NAGALAND (REQUISITION OF PORTERS)
(AMENDMENT ACT) 1985

NAGALAND ACT NQ. 1 OF 1985
(Received the gssent of the Governor on the 24th March, 1985)

An
Act

to amend the Nagaland {Requisition of Porters) Act, 1965
{No 7 of 1965).
It is hercby enacted in the thirty-sixth year of Republic of India
as follows : :
1. Short title, extent and commencement,
(1) This Act may be called the Nagaland Requisition of Porters
{Amendment) Acl, 1985
“{2) It extends to the whole of Nagaland.
(3) 1t shall come into force at once.
2. Insertion of sub-section. _
in Section 3 of the Nagaland {Requisition of Porters) Act, 1965
the following sub-section (4) shall be inserted, namely : :
“(4) Requisitioning the service of able bodies males for public
purposes shall be confined (o cases where it is necessary to meet
the emergency situation, the duration and extent of compulsory
service shall be limited to what is required by Lhe exingency of
* the situation.”
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THE NAGALAND (REQUISITION OF PORTERS)
(AMENDMENT) ACT,1995.

(THE NAGALAND ACT NO. 2 OF 1995)

{Received the assent of the Govemor of Nagaland of on 5 April,
1995 and published in the Nugaland Gazette extraordinary dated
25th April, 1995)

An
Act

10 further amend the Magalund (Requisition of Porters) Act,
1965. (Act, Na. 7 of 1965)

It is hereby enacted in the Forty Sixth years of the Republic of
India a5 Jollows :—

1. Short title, extent and Commencement.
(i) This Acl may be called the Nagaland (Reyguoisition of Poriers)
Amcndment Adt, 1995.
(il U exicnds 1o the whole ol Nagaland.
(i) [t shall come into farce a1l once.

2. Amendment of section 2 of the Nagaland (Reguisition of Porters)
Act, 1965
For clause (a) of scction 2 the following shall be substituted;
namely:
(1) Emergency includes a situatiun where under 4 public servant
ix wable o deal with a calomity or threatened calamity such as
firc, foad, famine, carthquake, violent cpidemic or epziootic
dliscases, invastons by animals inscets, or vegetable pests, and
peneral sy circumstances that would endanger the existence or
the well-being ol the whole ur part of the community for want
ol porlers o carry any essential tems of equipment and slores
and 1 g pliree pot connected by read or rail.
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